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[Shri L. N. Mishral

Further, I categorically deny any suggestion
that I have interfered with the transfers and
postings of officers relating to the Kosi Project
or brought, my influence to bear on the award
of any contract relating to that Project.

For the inform i ion of this hon. House, I
will seek your indulgence to mention one
personal matter. I have four brothers. During
the lifetime of my father, who died in May,
1951—some 22 years ago—we effected
separation among ourselves. Ever since then
we have separate establishments and are
completely independent of each eother. We
have no joint financial interest in any shape or
form.

One point more. Until I had made my
statement in this regard in Lok Sabha
yesterday I had not seen the repsrt of the Sub-
Committee of the Estimates Committee of
Bihar Legislature.

however, yesterday afternoon in the Central
Hall 1 saw this report being liberally
distributed. I also got a copy of it anc I went
through the same carefully. You will be
surprised to hear that at no stage in the report
any allegation has been made against m-:,
eitlv-r. directly or indirecly. It is only in one of
the appendices of the report, where my family
gencolojical chart has been given, merely mv
place in the chart is shown along with that of
my sons. This chart also contains the names of
my grand father who died much before I was
born and my father who expired in May (951,
that is, about 22 years ago. This chart contains
a number of other names, many of whom are
not even known to me.

It is worth mentioning here that even in
this chart no comment or allegation has been
made against me or my sons.

It has been difficult for me to understand
how and why my name has been
unnecessarily dragged into this mattey
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MR. DEPUTY CHAIRMAN The

House stands adjourned till 2"45 P.M.

The House then adjourned for
lunch at lifty six minutes pa’t
one of the clock.

The House reassembled, after lunch,
at forty-five minutes past two of the clock,
MR. DEPUTY CHAKMAN inthe Chair.

REQUEST RE, ANNOUNCEMENT

ABOUT INDO-PAK AGREEMENT

SIGNED IN NEW DELHI ON AUGUST
28, 1973

SHRI BHUPESH GUPTA (West
Bengal) : Mr. Deputy Chairman. I
have a request to make to you.  Today we
read in the newspapers that the Indo-
Pak  Agreement which has bm signed
will be released at 6 o' clock to the
press. My request isthat the statement
should be made in tins House also.

MR. DEPUTY CHAIRMAN The

statement will be made in the evening.

THE APPROPRIATION (RAILWAYS)
No. 3 BILL. 1973—cnri'd.

SHRI SANAT KUMAR RAHA (West
Bengal) : Mr. Deputy Chairman, we are
discussing today the Railway Appropriation
Bill No. 3. I want to draw the attention of the
Minister to Demand No. 2. It is reported to us
from many centres that due to top pressures
and some influential works from the top,
investigation process is delayed, some
investigations are delayed and actually some
investigations are sabotaged. I can also give
some information to the Minister through a
letter. During the last three years, there were
complaints and charges of corruption against
engineers in the Railways. There were more
than 500 cases against engineers. Out of these
16 were against the DTE, Railway Board. Out
of these only in one case, a minor penalty was
imposed and as regards the other fifteen
Casts,
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they are still to be investigated. There is an
apprehension that these 15 complaints will be
ultimately dropped. Out of 507 complaints already
144 have been dropped due to their not being
substantiated. I do not know how these complaints
are being processed and how enquiries arc being
conducted. Engineers are the top-ranking officers in
the Railways. I cannot understand how in a railway
system as ours more than 500 engineers can be
involved in corruption charges. As regards Demand
No. (4, I want to say that construction of a broad
gauge line between Howrah and Amta and Howrah
and Seakhala has been a long drawn demand of the
local people. I would urge upon the Minister to see
that these works are expeditiously carried out so that
the local people do not suffer further. In this
connection, I would also draw the attention of the
Minister to see that the demand of the local people of
Katwa for an electric train from Bandel to Howrah
and a diesel train from Scaldah to Lal-gota is also
met. There is anothe’ demand from North Bengal for
another train for Assam via Farakka. North Bengal is
an undeveloped backward area and no railway infra-
structure is available there. Their demand should
therefore be taken up seriously and included in the
Fifth Plan so that the farmers and foodgrain
producers there are not exploited by the Mahajans
and merchants.

It is the customary practice of the Railways and
the Railway Board always to over-assess its revenues
and under-assess expenditure. One-third of revenue
earning traffic is carried at below cost and it is said
that this is a social welfare step and is therefore a
national obligation. But I have certain apprehensions
in this regard. There are foodgrains which are carried
by trains at below cost for the sake of the interests of
the people. Very often other items are also carried.
I do not
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and coals and general consumers benefit from this
concessional rate. The Minister should clarify the
point and I would even suggest the appointment of a
research study team to go into this matter and if
necessary there should be restructuring of the
freight. I have got information that steel, coal and
other items are also being carried below the cost at
concessional rates, and as a result our Indian
monopolists and foreign mono-plosits are getting
more and more money to exploit our national
wealth. I think this sort of concessional rate should
again be reviewed and studied.

Sir, undertakings like the Indian Railways cannot
afford to be without a properly organised and active
research section which should be able to give
authoritative opinion on railway problems. Sir, this is
the recommendation of some high authoritative
committee. Continuous research process is necessary
especially in the railways as the railway system in
India is in the grip of a transitional revolution. We
have to check up our systems, check up our costs and
the accounting methods, check up our administration
and management and so on and so, Sir, there should
be some sort of an administrative set-up, a proper
set-up, to check up these things and for the
restructuring the freight system, etc. and all these
things should be studied in depth, not by the Railway
Board, but by an independent study team appointed
by the Parliament or the Government which alone

woidd be successful.

Then, Sir, there are about three and a half lakh
casual labourers. To be precise, there are 3,14,320
casual labourers in the railways and they are all
rotting and their conditions should be improved and
further recruitment of casual labour should be
generally stopped. Nearly fifteen lakhs of

other workers and
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[Shri Sanat Kumar Raha]

employees are there and tbey are all rotting and
from the recommendations of the Third Pay
Commission they may not be benefiting much
and they are also not getting bonus. Therefore,
Sir, all these things should be considered

properly.

Sir, we have go t some memorandum from
the teachers of the South Eastern Railway
schools. They demand the recognition of their
association, the Teachers' Association-I do not
know why, after the Bombay High Court
judgement, the Teachers', Association is not
recognised as yet. The judgement says clearly
that like the other trade unions, th® teachers,
associations should also be recognised. But, Sir,
till today, this Teachers' Association is not
being recognised. They have demanded the
revision of their pay scales according to Central
H. S. School pay scale® They demanded
protection of their pay and that is not conceded.
They demanded the regularisation of the
stopgap teachers and superannuation ag. 60 +
3that has been acceded to. These demands
though just have not been conceded at all.

Now, regarding the signallers and
telegraphists, the Third Pay Com-mission says
that they belong to a common category and
they should be treated as such. But the railway
signallers and telegraphists are not treated like
those of the P & T Department. I would urge
upon the Minister to concede their demand if
they fall into a common category and they
should not this way be discriminated against.

Then, Sir, the trade union organisations have
got many complaints against the railways. The
two Federations have been recognised. But
there are other unions and they are not
recognised. I ~ would suggest that the
govern-
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ment should start having a dialogue with the
different categories of staff, I mean, the
categorywise representatives can be selected
on the basis of seciet ballot. Instead of the
Railway Board, Sir, there should be some
other autonomous and independent
organisation as it is in the case of air, shipping
transport, in the case of steel, in the case of oil
etc. I strongly demand that there should be an
autonomous body instead of the Railway
Board.

Sir, there have been charges against the
RPF and the GRP. Sir, there should be some
suniform policy le-garding organising the GRP
forces. They are neither taken care of by the
State Government nor by the Central
Government. They are now under the State
Governments directly. 1 think, Sir, their
performance should be reviewed and honest
type of officers should be appointed to
supervise all these things.

Then, Sir, I come to the question of wagons.
Every day we read in the papers that there is a
wagon shortage and many goods are not being
transported properly and it is because of
shortage of wagons. But we also hear that there
is no shortage of wagons. Therefore, ultimately
it is a question of efficient management of the
wagon position and on the efficient
management of the wagon movement depends
the supply position and this has much to do
with the national economy as a whole. 3 P.M.

I do suggest that as gards wagons there
should be a study team to study the demand of
wagons, to study as to what would be the
actual demand in the 5th Five Year Plan for
traffic purposes, for passenger traffic, etc. All
these things should be counted. The national
economy depends on the supply of wagons ...
(Time bell rings).

Lastly, Sir, I find from a reply given to
the House in answer to a
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question  that there are  drivers  of 7 g% 919 # arg #te o geaarz

different categories. This reply is Zar a1 & f5 amm aT '-VQ'% q}m

regarding  the  Scheduled Castes em }Eﬁq:ff G'Eﬂ'a' T ATAT A S

ployees in those categoric. Sit® g ? g (s

in Grade 1 01 Categ()ry 'A' there are T ﬁlﬁﬂ'{ g} AT Gr 50 83497 a ﬁ?"-rﬂ'f

950 drivers, but only 129
belonging to  the  Scheduled
There are 2952 drivers
only 319 belong to the
Castes, only 10 per cent. There
8925  drivers in  category 'C;
belong to the Scheduled Castes.
out of the Drivers' assistants
ing 3,500, only 295

to the Scheduled Castes—only
per cent. This is very bad
formance. I think that since it is
largest  industry, since  this is
largest  undertaking of  the
ments of India this
community of  Scheduled
Scheduled  Tribes should
better care of by the
and a greater ~ number
should be employed in
tration of the Railways.

Castes
be

of
the

With these words, Sir, I conclude.
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T F7 & A1 7 angar g fd aredr
At & gfagm & a8 FGoT 3797 A
¥ faelt st | a7 I &7 e #
faweft a7t qeq 21 Srddr A aF ofeare
FTAT BT 50 ZATT 99 aF 7 afn &
AT |

A% @ I OAIG AT ZET fagre
a1 gaf IWe 939 ¥ fawm TA™HD
g g Wadr are TqEwE F Fare
¥ axy afas 2, Tafea, afaar, aoqm,
TRIA AT w7, A1 9+ &, 7 #had
Atw argans § faw fggearg § amv
&1 a7 § wavar At &, afer gure ¥
agt 9T qryEwT 7% & afgw g1 adEr
Tma w2nA, wizgre 39 2aa, wddqT
6 T3wA, T 99 B 7IgA 97§ #
A AgT T FRUT § AT F eWBE G
@I q9 A17Z § | AT gHEa ¥ fag
aF sy w1 freer [t § 5w a4
& wfegre av a1 @ a9 71 TIgon
ATATIFT ] 1 78 T IAF B Uk e
TATHT Y AT AZ F AW M F fan
gramm, dma AT g swa § A
AR &1 HF 9T FATAG T ATUAFT
¥ gusqT 47 49 WET aqT W
waaT &7 fzar § o7 5 WEr anw #)
adt Arga § aq T FIF ET AT FI
&t &7 wngar § f5 g9 IWF 4
QAT wY TEAT T wEgw faqdr

ot wredy s gy [ (faare)
&7 787 7rgA F fesdl w1 v 97 w7
Al
| H WRANTA W AT qEAWT TZAT
T i S (I
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| A = A

7w F@a g fF o & oY off aw &
J He is the monarch of all he surveys. His right
| there is none to dispute.

TAT § T HATAT T A A58 FIA F | | oy wm & fewm & 91 gaer
for e v AvgaT § | fedan & wara @1 wr wedt @, @
l et w0 wfagpre fedmn Y fiamr
| srfia, St smeaTe oW F s @ ar
gamqrifa o, @ArTd arsAm § F | awdr § g9 gewrai 51 afieere sm w1
wiAd T owA ol & WFwa grAr | gW0 arfeg v o o e A @l
wrget § 5 fageam garr gaaT,azr | Dt A wneng &, @ o 9§ are
T %; E1EE- £ L R mr,sﬂ?iﬁrﬁwamaﬂfaﬂmmm&m
q:rnrvwwwa%fan ERA qZ AT,
gaT A faam a*farﬁ“‘rmwaﬁwfqr,

but it is one step in the right direction.

gz T W TAAAZ agt & f‘?vm_'
qaza'{’ra BETA FIFLT AT HT ATATAT-
o & e g2z 2 AfA 3w w0
T 25 F91 § 79 & BAWAT 47 T |

g & arg g q@a gy fadedia-
FI0 T AqAX g7 A & % ard) wge

| BT AT azt 2 41 a7 | famadiameo vy

a7 aged § i awmrd aver iamw

qqnmwnma’rg,wﬁﬁnlaoovﬁa[mm A g g fawsi # oy

FEF A7 2,000 {4 W1 Fw ¥ um
Iq WATAT BY, UF 17 41 g1 AT FAY
& gra § ardy var ¥ @1 A waw
szt =g fead qavw #1, fead 997 |
3, feaa afgam 21 § adl qagar fx
aFEEETAT § 497 fant 1 Frw S

TEA & AT AR AT HTIHY ART AV
#, dfam ot agar @ @ g, At
St qaen gt ar oft F A g 7
qFF 3 | § #19% AieAs ¥ wrAdm
v Wt wiowEAr =g g e g,
FaAIfear arfeal ¥ arg Ay &
qrgat A FRSIfat g F arg )
The wrong is not with the individual, but the
wiong is with the system.

#eft feafar 3 s & fr 207 418 97 way
i faaefrRen g1 9 aF  IEAv

a7 @1 fasedraF oo 987 &1 | Men may
come and men may go but the will gqfafegfa

go on forever.

o § S
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24T =TgaT g | wAAT § o 39 afagiw
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e &1 AT ara 3w fadaliowor §,
fefrzareaym & SW@ ¥ SAar Fr
Fer @1 AT 8 | AT Fufory ag
gar & f5 ama safgm w1 w1
21 & adt avar | o fan F T et o
g sfra e fo afeardz & amdg
wzeqi ®1 o fedmas daw 92, Fiwer
Frw 9T AT AT F Faw 07 amF
amiATEawE AT afer  #§  syafaeedt
qifefadz wd & fau wer difse
A7 AFUATKEAE T TIHEY, AIE AH0T
&7 T 3 AT A1F W w7 AFA

7ad fafaezsd, ¥ qwran & froqm & | ar 3w @), & angar § fy qifeanie
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& madrg  gF=l &7, 98 @3 § W
FM F77 F FAFANfE F1 oA
i3 & qwraq ¥ S @ ge § AWt
nE wrg wWev faafaa aea afz

Az I@AT A1 X wwgar g W oA
arazrT ot a3t ofpfodd o agd

AT wrg & oW gureA W et
TAT |

77 At e # ) Wq A1 147507 |
T4 FT AT WY T @ ag qAT  qFAw
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W g gmifaz @idf ¥ faw s
At # & 95 Fw imy gradt § A T
F1 14 FUT &797 37 7241 § 1 zaferg
a9 wfta § amw wremw &, Wt
wztzn &, f ag qar IXF Al w1
agra 5% 1T quA faa-fod avet 7
Fgewdt fomT 531

73y,

vam a4 # aga twq w@wdl w
A gon, Afew uF Farm &EwA
# zwru wfegrz 71, 9zt 54 Tw wfent
T ardt AT g T fegea w1 wag
T LA AT &, ATET THAE  F@T
9IR T & | Wi toq Wrgqd 98t §
gifeade w7y &, afeT qure a9t & o
S qE FATH TUAT L2047 AT AT aH
F1 320 g am o 77t 92 1
awrE 7§ ¥ FirE aferdw a8t gar, zafag
9 wfrer § fp w4t agey gaar 39 |

(Time bell rings)
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ug #mm faar am? guT a9 w0 d Fm
71 fag A ?

I7 WAl ¥ "rq § etdr Ma gnrer
FLET B\

SHRI MONORANJAN ROY (West
Bengal) : Mr. Deputy Chairman, Sir this is a
small supplementary demand. I am glad that
the Railway Ministry had at last remembered
the Howrah-Amta railway line, and I would
expect that it would be completed within this
financial year. The Jalpaiguri-Haldibari line is
also there and the people of these areas will be

much benefited if you can complete it
within a few months.

Sir, before I go into the
other questions, I Would Ilike to
bring to the attention of the Railway
Minister, Mishraji,... (Interruption)... one
case. A fitter in the railway work
shop at Kota, Rajasthan, under the
Western  Railway, was beaten by a
foreman outside. The fitter's name is
Kamala Kant and the foreman's
name is B. D. Joshi. However, when
the fitter came back and complained to
the Personnel Manager, he was got
arrested by the police and  sus
pended immediately. He was  Dbailed
out afterwards but he was no*
allowed to join his duties. The
work in  the entire  workshop s
completely stopped now. Would you
kindly take immediate steps @ ? I
know, others also have tried to draw
your attention to the serious situation
that is developing there. Now,
Sir, I am glad that at last the Ministry took
courage in their hands and talked to the striking
locomen and settled the strike. I do not know
whether the promise of setting up a Committee
has yet been fulfilled or not.

Now,
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THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA) : It is working.

SHRI MONORANJAN ROY : Buyl
can inform bim that no penal ransfer
has yet been revoked.

SHRI L. N. MISHRA : That Committee has

already met and is meeting again on the
nth.

SHRI MONORANJAN ROY That
is all right but the penal transfer
orders have not been revoked yet-
Four are still in Assam jail and
eight DIR cases are still

pending in Siliguri. I had been to Siliguii a few
days back and * found that these cases are
pending. The workers complained to me and
that is why I am just pointing it out to
you.

Sir, duiing the strike what happend?
In our early days in 1930s we
know what  happened. 1  was
connected with the Chittagong Ar. moury Raid.
When I was sent to jail my father who was a
Government servant was foiced to reire and my
elder brother was transferred, not transferred
but just externed from Chittagong where be
was working in the railways. It was because the
elders were supposed, according to the British
Government, to control their youngers. But
here is a case which took place during the
recent loco strike and I would like to read out
from the photostat copy of an Order from the
Emergency Officer at Bhojudih addressed to
Shri Joseph Gregory, Driver BIJE:

"You are now participating in the illegal
strike with other running staff. You are
hereby advised to resume duty before 24 hrs.
of 05.8.73, failing which your son, Shri
Nirmal Gregory who has been appointed as
casual substitute shed Khalasbi, will be
discharged
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from Railway Service with immediate effect.
This is as per order of D.  S., Adra.

D. APPA RAO
5/8/73

Emergency  Officer AME
(C&W) Adra at BJE"

Has anyone heard a  thing like
this ? During the days of the national

struggle we  know a number of
cases whete because of son's involve
ment the father's services have been
terminated, because of the conduct
of the youngers the elders have been
punished but here we see for the
fathei having been on  strike the
son's service is sought to be taken
away  without giving any  notice.
This is the photostat copy I have
got of this Order and I would like
Mr. Mishra to reply to this. This
is your Railway Board. And bow
did they treat the women, the
daughters, mothers, sisters and wives
of the striking worKeis of the loco
running staff ? In  North Jalpaiguri
station they came out in a demon
stration, met the D.S. there and
complained that anti social elements
had entered into their quarters,
beaten them up and molested them
and they demanded safety for
them. What was the reply of the
D.S. ? He told them, if you want
to save yout selves, ask your menfolk
to resume work; otherwise you shall
have to be dealt with like that.
And  those anti-social  elments

were paid Rs. 5000/- per day for doing these
things to those women. Since when have such
things begun to be done? They were paid out
of the railway funds. It is not out of any Board
Member's pockets they were paid to do this. It
is our money, public money, passengers'
money and this money has been squandered in
order to break the strike.
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SHRI LOKANATH MISHRA : This is pan
of the Garibi Hatao programme.

SHRI MONORANJAN ROY : I
do not want to take much time giving details to
show how money was squandered to break the
strike but the whole tragedy is immediately
after the settlement these officers ar« now
sabotaging it. I want to know why the Kamrup
Express is still not running, why the Darjeeling
Hill Railway is not running still.

Now, who have
this ? These officers,
enthusiastic for
have become
they  could

been  sabotaging
who were over-
breaking  the  strike
demoralised. Because
not  break strike
they are sabotaging, so that thos,
people who were on strike could
be blamed. This is the condition in
our country in 1973 and it is the
Railway Board which xs doing like
this. »

the

SHRI KALI MUKHERJEE (West Bengal) :
Should the Railway Minister have run the
strike? According to you, the Railway Minister
should go there and run the strike.

SHRI MONORANJAN ROY : So
it is his duty to break it with the help of police
and anti-social elements ?

MR. DEPUTY CHAIRMAN : Mr. Roy,
please finish your speech.

SHRI MONORANJAN ROY : 1 do not like
to go into other details, how they dealt with the
strikers. The GM NF Railway refused to talk to
the locomen on the plea that their association

was not recognised even after the strike was
settled.

Now, Sir, I would like to draw
the attention of Mishraji to cases
of  gross discrimination. This
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has been again and again raised in
this House by me. It relates to th,
special pay to the staff  working
en the Terai and Dooars areas. It
was introduced in January 1952. In
October, 1960 a circular was sen;
after about nine years directing that thos,
who would come after the 16th
October, 1960 to the Terai and-
Dooars in the two ditstricts of Jalf
paiguri  and  Darjeeling  would  not
get that special pay. The special
pay was being given on account o.

extremely bad climatic condition of the
area. Now the funny thing is that up to
15th October, 1960, the climate of the
arcas was bad and those who joined
duty in the Terai and Dooars in
Jalpaiguri or Darjeeling got the
special pay. But if one had joined
on the 16th  October, one  would
have found oneself in a very good
climate and a healthy climate. So>
he was not being paid that payt
Moreover, if a person was transferred
from that area to Malda  afteier
16th October, 1960 and if
he came back, say, after two months, he would
not be entitled to get the special pay which he
wa® drawing till he went to Malda. Thi anomaly
and discrimination must nog be allowed. The
Railway Ministe, is talking to his deputy and I
do not know

MR. DEPUTY CHAIRMAN You
make your point.
SHRI MONORANJAN ROY: We

raise these questions in this House and they do
not pay any heed to them* These people will
not tolerate it for ft long time. That is why I
appeal to you to look into the matter and see
that his discrimination is stopped.

Now, demand with regard to Local train
from Burdwan to Asansol was raised by all
the Members from the easte.n
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[Shri Monoranjan Roy ] zone and again I
raise it here. Lastly, in connection with the Puja
exodus in the eastern region, and particularly in
Calcutta, some special arrangements must be
made. It should not be like the past years when
the officers and employees were left to deal
with the reservation business. For reservations
some special arrangements may be made from
the Centre itself. This reservation business has
become a big racket and people do not get any
ticket or' reservation without paying a big sum
as bribe. I particularly draw the attention of the
Minister to this that the Puja crowd in Calcutta
should be dealt with by arranging special 'tains
and reservation facilities.

SHRI K. C. PANDA (Orissa) : Mr. Deputy
Chairman, Sir, th® Railway Minister has asked
for appro, val for appropiation from the
Consolidated Fund of India of moneys required
for the extension and construction of certain
railway lines. I find from the accounts that they
have to pay a large amount as compensation for
goods lost in transit and there is loss of luggage
amounting to not less than Rs.14 crores out of
the railway income, I will simply cite an
instance about a new scooter booked on
5.7.1973 from Sambalpur Station on the South
Eastern Railway. It was booked under luggage
ticket 608641 but it could not be loaded in the
Utkal Express by the railway staff at Jharsuguda
in front of the *man who was probably in the
first clars-All his luggage was left over in spite
of his requests. And his furniture and other
luggage arrived after 25 days in a damaged
condition. But the new scooter which wag
booked has not yet arrived. And whenever he
has approached th, railway authorities here, he
is asked to file a suit for compensation so that
the actual cost of the scooter may be paid to
hm, though he had
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waited for four years to get it. He is a person in
the Planning Commission, a Class II officer. I
have sent telegrams to the Jharsuguda Station
Master but I have not received any reply for the
last 15 days. The scooter fetches a very high
price in the blackmarket. 1 believe that this
particular scooter has gone. So, what is the fate
of that man who is here in Delhi ? He has been
transferred here. He will be loitering and be
paying a high amount for taxi and scooter hire,
although he has his own scooter which was
received only a month before he booked it. |
want to know from the Railway Minister, Is the
Railway prepared to pay compensation for what
he lost ? What the loss is, mental derangement
and worry.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI QURESHI) : What is his name ?

SHRI K. C. PANDA : It was booked on 5-
7-73. 1 will give you his name-

MR. DEPUTY CHAIRMAN: Are
not scooters allotted by some
Ministry ?

other

SHRI K. C. PANDA : May be. Another
instance is, one of the MP's attendant lost his
box while travelling in the Toofan Express
only four or five days back. He lodged a
complaint but nobody has given any relief, not
even any consolation to the M.P. Then
speaking about the incident which some of my
colleagues have already referred to in the
Barauni-Jogbani Section, in the 36 down
Barauni-Jogbani train, some miscreants came
into the third class compartment and started
taking ransom at the point of dagger and
revolver. It is not a singular incident. I am only
citing some instances to show the lack
ofsecuriy
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of the passengers when they travel even in
the third class. We thought that the third
class is safer because the crowd will be there.
But even there the miscreants come in a
crowd. What about the security of the
passengers.

The hon. Minister is here in the House.
More than once they have wanted to devise
means for amalgamating the Railway
Protection Force and the GRP. In certain
places, the GRP is perhaps necessary. But
cannot you bring forward a Bill for uniting
these two forces ? The Railway Protection
Force will be standing there and the WT
passengers will be flying away. They cannot
do anything because the railway property is
not being lost. The miscreants will be pulling
the alarm chain, but the RPF will not do
anything because passengers property is not
railway property. So, something will have to
be done for uniting these two forces.

SHRI LOKANATH MISHRA : It is a
very good suggestion. You kindly make a
note ofit.

SHRI K. C. PANDA : For the protection
of the General Manager in Hemgir, they
have utilised the GRP meni the GRP sub-
inspector wasutiliied for firing upon a violent
mob through the RPF.

So, in the interest of the Railways, in the
interest of the passengers, in the interest of
maintaining the confidence of the passengers
in the Railways, they should do something in
a unified way so that the passengers while
travelling will feel confident that they are
safe.

Sir, there is one more thing. It is the largest
public undertaking in this country. But I do
not know why the employees and officers,
beginning from Glass I up to the temporary
wage-earners, the temporary workers, all  of
them are dissatisfied. My hon-
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colleague, Mr. Pitmaber Das
has already mentioned it; I do not
want to repeat the same thing. But
so far as the engineer are concerned
I believe the Pay Commission has
already mentioned that 75 per cent
of the Class 1 engineers are fust
divisioners where as only ao per cent

of the IAS officers are first divisioners.

But the life emoluments of engi
neer are never equal to the emo
luments of an 1AS officer. So,
why not the engineers be given the
same pay and kept at par so that
these engineers, besides their technical
knowledge, can also prove to be
better  administrative  officers in  the
Railways ?  Even technical officers
should exercise their power as ad
ministrative officers SO that

they would know the difficulties of

the lower grade workers.

Sir, 1 would cite another instance about
the junior staff Inspectcis  of Works,
Assistant Inspectors of Works and
Supervisors  although  they have put in
15 years of sincere service have not
been confirmed in  their posts. And
unless they are confirmed they cannot
also  expect promotion. So, they are
rotting in  the same post for 10
years and 15  years. But no action
has been taken. I believe in other
railways also the same thing might
be happening. Temporary labourers are
never confirmed when a  permanent
vacancy arises. That is why, I believe, the
Hingir trouble was also there. I think the honr
Minister is sane enough to understand the
difficulties and he should devise certain
means N that no category of
employees in the Railways, which has the

largest number of employees for one
organisation, are dissatisfied, and all of
them should have abelter chance for

doing good work.

SHRI MAN SINGH VARMA : I Uttar
Pradesh) : No one is satisfied 1 “except the
Ministers.
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SHRI K. C PANDA : We appeal to him, io
his good sense, to do such things as will
benefit the people at large.

Then regarding overbridges, we had been
pleading for them at places which are prone to
accidents very often, i.e. Kosinga, Titlagarh,
Bolangir and Baragarh. There is provision in
the Budget also for them. But there is no sign
of execution of these works. I do not know
what the reason is, whether the money is being
diverted for some other work somewhere. And
next year, we may not find the money in the
Budget if the work is not taken up. (Wime bell
rings) 1 am finishing. Now, I will give another
instance as to how Railway. income is being
lost. There are thiee types of losses for the
country The MMTC, a Central organisation, is
working in Badbil in Orissa. They are taking
out iron ore. A large quantity of iron ore is
lying there. This has compelled the M.M.T.C.
to discharge some workers and other workers
aie being deprived of their wages. It is a

national loss. The Railway is losing its freight.| |

Of course, they will get it after some time,
they do not mind the loss.

At the same time, we are not taking to the
Port and we are losing in foreign
exchange.

Sir, we have been pleading that the Utkal
Express which is now bi-weekly be run daily.
It is passing through seven States and that is
the shortest route and so much crowded. It is
running from October 1969. And I hope on
Gandbiji's birth day, the 2nd October, the
Ministei would make it daily.

Sir, I was also pleaaing here for
a bogie to Waltair, and my friends
from Andhra Pradesh were also asking
for a bogie to Waltair on the Utkal
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Express »M Bilaspur and Raipur because the

journey will be 1,881 kms as against 2, no

kmsd if it is taken via Nagpur and

Vijayawada. It will not only serve the people

in the southern part of Orissa but also the

eastern part of Andhra Pradesh.

we have been pressing for the
of  Jagpura- Banswari-
Of course, I have
the  Minister  assuring
survey. But the survey
the people of Orissa
entire area is affected
and now by flocds. And
from Orissa have
been pressing the Minister to do the
ecarth work so that people, instead
of dying of starvation can do
some work. We do not want wages. We want
work to be done on the Railways so that
people of Orissa will be  benefited.

Sir,
construction
railway  line.
already  heard
to make the
will not feed
because the
by draught
all the Members

o AT AT YT ME(IAL AIW)
g gy o, st 3o few afgq o
Y < ez @ geaTw g o T
T 1 7 gaFy A F1 faw v ¥
AT T S5 AW & @1w Lwd I
fagar Axam gur, sfsaw ot faadt
qfiae ®adl oy, IEH oF £ fAoRd
faramr & fr 393 A1 Faw gEare AV
g Wt AT 51398 W F AEe
T F Famtd W faad o sfsaaid

@, 9% ¥4 ST MT 9 F fow Faf
AT AT gET

L]

q3r fews 25, g0 @rel § I9F
Faarfeat &7 gearsll &, SwHT HATH
T A% FRFAT & FAG @I X
TZ ¥al § fr 38 ggara F 90 &vg
& ifag #% fam & B =@ frady & o<
RO F4T A gV, ¥AT G Ffaz FLt
axi & v i NS A vy E 99 oF
& Td wdwrd gzars A 3y
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qEF FrogomT o grEAwAd d97
gFrArzsyg & Hafgw & AT I
deqr A wEEew & o@ar IWH WK
THA FGFE 1A 97 A F Aq9T
A1 TaF Ard A www & ag M7 Ady org
fe arwr <fqm ezrw & 14 92 w09 410
famr st & | Lnterruption) & ug w13 F7
saal g fr fasd o 3o w4y gu, w4
feft & sraz 77 awar af W@ &
Tad 41€ F wa7 £ 3 W FL T A
753 A% F FT 7 AL FT G |
AT A1 a1 o d§r g g, fam g7
gt g% fedy ot T d& 7 waATdr Ad
FLHHI |

ot SEET qgE AEE ¢ AT ZT
W39 ad 21

=
7

(Interruption)

i AMwET  gmE o A,
§ S9ET HEIAGT HEAT, WU FHT THAAT
srg 1§ fosy oft &7 gwda awAr =@’
g R fag oft & a2 & 989 77 $&7 7
gr & i feg ot strgd gu v A s=0
917 Twa A1E F7 awg 7

AT A a7 a7 W@ a1 fa Tw gmaw
¥ FTEATA T FT FAAAT 14 FUT WYAT
FT AFAA F&AT | A7aT 1 Fpadt oot
gL TOWT A0FT Adr Ar mwHT | I3
wama 7 @i a=war agt &, 2T A
80-90 Hradr qrfzai s 7 AT A9a6T
#1 dgz adwrdi g% 1 =i Rarfee
FAIL €E9A 97, T@AF  EuA 4T,
TEgq? BWA 97 4T 2F AT AmqT T
qzd & w47 @arar aar fa izt ffaq
g1 9% &1 F waar wgar § e
T gAY Tawr g WA A gHE
FGT TF FHOA A5 & A TA &
fore 5 f5i7 @il 1 %7 wIar 197 %14
F TMa A% F IAAr 41 W& "W
14 9% % Fwaq w3 dFT =% &

#1T 19 FE A AT 4G 10 AE ww | T H O

a7 & faq ?
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s e qEwl e g |
ol AR i W) o Ad 77 @0
g T ara Fae ezigw o wrar amd 21
SATAT FY, TU T GLFT FT FAE (Aar
GTHTAT F1 17 FHE AT AT AAT AL
| THFT AT 77 gur &, Ta e fuer
st, B 7% gzae w2 ad T &
AT gzeaet ¥ fan fawaw faar 21
#T9H Lo A1E 7 faw v ¥ qEEEa
TUE,  WIT 1 WA, FHA AW W AT
gzaiT & fao fadgaw frar & €< smv
dmiz <fgn 1% gzamer & fae, wrd I
e JEt 54T 1 W gEw faqg w3
T1E fawzme 21
3G Ata § Ay wEe WEw g fw

T H fagdr wd wodr § IAF 9@
oIy AT wA A AT A% F 3T
Fratfas #w7 § I w91 wET
7% 21 wigq ¥ faqar F7auq 74 7
At &t oft § 2 wgr & Iu% faw o
Aifere sred fogs fear ar fr sar
Tz aF g Erarg, ox ot & 9w
‘ﬂf'(traﬁq:mﬁaa'g‘fg’rwg,m
| F51 FT H9T a4 FT 3@ dfam | &
| zafi wgar wrean § fe gt agtard
Frzd Twa § A wT9F ATUEFY & A=
| FT HREAT AF TEFW G far AT
wre 76 A% 7 zrzw frar g\ faw @w
‘itmw?m'-tgrawirqﬁwaﬁ

i IEH wiwm-5 55 %1 29 g6 gufag
q @i £ FaEdr 391 wgar § T oo
| gaar g% wwd w1 IF
| gE® @ A S & Fdafaa &

q Fgar =izl g ofw owid dwed 94
& awsnfeat & gfar #1 IWa wiAw
FHIMA F1 UF Feg THIEEATR H 471

w7 ST F AL wrEd g § AEATHTIR
g 0% #1 X amgar § fE quwn-
Zr #T uwm AREye
A AT Er 7z oage SfeEe grT HAAr

Bill 1973
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[#y AmwE? g aEt]
A0t ¥ g g3 5 GAAr ¥ 997
fad ¥, qaFHT 7 ...
st g uHo faw @ For fasw q9-
FHEIIT AN 2|
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21, 78 qnfo To UHo HEHHT &I AFATE |

IqFT e gy & SAfre @19 F

| fir, 3% afz g Y =rfzo, fefam,

Ffady, ddviferg #71 m7 grar MiET )
I 1T AW T FEE AT AL
zafae gwer 42 99 7@r @ § A

i RO W A T | g, 0o pme wrdy FuTar ward
& ot ag w4 ol )T i qui 9wt w42 At d
& sl WEAT AFATE F AT IW U copon &y wrzar £ 7oA B 72

AT w4 |

sf; Ao oFo faw : gAEAR  H
14 g

WY AMYAT wWT Er : A ogaAr &
Tz 7@l § AT & sa-Ang
nF Fex Aregr ¥ ofr Zr IR A
ARTA TG AT

g5 ara 4 a8 wgAr =g § R
st w wAA wzF awayr § oA
grzd {wa ¥ faq 24w, arafafeet
#r  aftear gd 3w qder
% wa wfaws faardi = a3 & 9
Ix qOAT T qEAT 7 HAAA | AT
g3 ardqr &1 Toa afgwfay &, W=
"o #1 ot gz fadr f& owf @2
qftar fg=r § Aifan, T FEETE
feet @7 % 8 fagre, wmT
y3W, ®wey 93w, TrAqrA § gy aai
& a1 fgeft § 7 ¥ fifag) 9=
g1 fw gaar Ha § ot wdf-dt
FT OFTAL 93N, gEAT TAAY
aftar T @isgw HgSr AT
Fifgr 1 & wgar =Ear g fw dfew
st am zw gz famre w1 fw
T Wg AWM oW A AT W F
AT FITT AAT HTTo To THo IHIT
FSifFad w1, 39% 92 #71 @€ ToUHo
Frffas 767 27 gIar § o 9§ I
R W TFAE | IHR! 9 AqS ArAAT
wifgn =@ feaar & w8, famgw

| s Frfan fw fge Aat # ar fg=ra v

g &feg

TﬁﬁmJ ’ﬂ'ﬂ"‘[. ;T q‘@' 'T& %r
1857 ¥ a7 ga<fag sl 74 @7
FH ARGYT HTAT A7, TN F aafag
T g0 wrq fzar 971 97 @ FTAT AT
st F argiag ®1 ST wr & s
a4 framea @%w 74 997 & oF
geare Sfr w1 fasi|a #{qst wr oA
feqr ar, 3%t gam F Al gz 7 47
3T AT # oF I9T FFHT FATATARS
AT IW LUR T AW TAT T HTET
AAL | HRATT FAT FZ0F AL@IT J 14
et g & | fasgia s w1 s faa,
wzz ¥ arfaal & faard & oIeF
AW G HILIIT 7T L5 927 | ST F47
faaz aft seaxd § fo 3w & a0 #r
TZT FL—ATT FETE (9 W WET TR
A § HYAR AL FY AGE FT AG
fag & wrw av fawsr swsT F wiefr 3 &
fY, F=gve @ X! AT o« AFAT
Trgdr & fF weary a7 @Eaw F1 oqw
AT T/ AT | W AL T FFIH T
& A AT @——wwmre A7 fezg s
T AAT AWIAT | qAATEE & Aq A2-
fag #1 &1

(Time bell rings)

4 adt wgar s wE AF wrar
fF |3 gwadd § of &9 oA

T A BN RGN g7 F, Aod FAN | qw orwadr ¥ ook Frard g &frase
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gV ag ) ware gIIE FWE A A9

2 wwd wwa 3w owe o ¥ AR
TEF &% 5 97 & BT FAIwT 290412
AT F FIT AEF T AVNAAEANT  gA(
& @7 @ Fww  F  zwdEwd
# wT F zwiwws § ARA4E
g1 <@ &, fawww 21 <f &) 97 @
Fd wrgew ifefasaes & g § 1,
AT w0 ergam fsfaseea ¥ gra d
g0, FHA FGAY AR HHE BT & |
AR FET FARAT T AT FTEEAR
I ETH Frz TEETE A1 gfefasiaea
FY TCFL FAH AATT EG & ATT WY
BV HEA v E0 |
[Time bill rings)

A, & 7ga AT mm ¥ @0
Bl

A gaganl : 32a 9= oA
FE 1AM AT g gz # gy

AF ¢ FET Z, AT AU AZ ArEF A

FHLT AT AT |

ff A SWE W@ A AT F
A Er, ad %M | w3 & sfady
Fw FE  OFC ¥ omEeA FL aAp
g i F O oad  fwd TR

-

¥ dw EH A ¥ @t mw gga
AT 14 ATH To T wEAfwmde g,
w7 am gl a1 afgwifeai §am qd
g g we SfEw ow g1 wd 9fs 39
o oq¢ 7@ oA @0 A, TmEe 9w
vafgmdz & umwe w1 9% 5
F Arg M ATF T¢ g w9 | 97 qF
T frar ofRadz & &1 sam frar
fr wmfymaz ad & mEw &1 «fiwy,
drer Aga F1AA § A @waar g ¥
7z wwear g f5 uwfaedr g
fog uiifoas fRasr #2871 e 3991
wTEW  FE EN A1 UwEfwwde  fRawr
FEA | qTC AR F@ WA FHEA T
wrearer fEadr A 3¢ fzan, @ w40 A
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g Urfaaaz A3 F3w, g0 H9-
| usifraum wE w5, TEET T w7 3

i wrfaaae fFawr 557 1

T WRI % ®g # AIAT a@E wew
#@r g

= A awEra (o) 39-
aarafa wEma, Twg i 'srrﬁsm EIEAE |
g #wae W araw £ gl A
F w1 geifaad g, zm&.r 2 3R @ &I
FEAl g f& o To UHo aifeag
& FUIT IAT I AMI F1 AL AR
@ ¥, I v ataar adf o o
g1 W § oS Ffm 12 @@ waIe
g 7 A aras § ) wagdd A A g
15 4 &a¢ | F1aq F FqE
fafarm drz dv3 F37 315 & FMAI
wifgd | wra &1 wq qrAe F A T
2\ fegmam # w7 afews gH A
IR WM wId A AWE ferate
2, At A7 & wIgd w1 A0 A e
arfgd \ & A WM A FC F AT
GIiwT &7 Qfefaqes gfaas & =755
w1 dwe faar § oie Ty § 9sE /T
¥ Z1 |l 7 F1E FAA T FAC AL
71 wFar & 5 fgmama we § WA
q9ge gEATE F qEAr Afedi 17
| wfeg & = g fpowEr S AR
¥ aedy IWq qAI F w09 T T
F X ¥ FE awearT 71 wwAr 13

#1969 =% Te7 # T SR A4
A | TAF Teorw § qwAr 4V THA F
| Az ¥ AW F WA e {4 3O
qaT Ll qr | AfET FE L 7
i anae g =fwfae ¥ wwq A0 )
ﬂﬁﬂﬁ'ﬁa"ramqwfw-ﬂmquﬁ
|z wirz g1 fEfe @) wa o g
g A famfesr & wAsn A0
F7q ¥ wag g7 =fwfaz mwm a5
g1 Argar | &1 ge mw shefaz H oW
& wwd A AN F R 7 TW A A OAEY
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BikiciEscic) '
wEEL F1 ARAr Az | FARET T
w17 femgrars ¥ wf1% T avE o ferea |
U omEA S4TRT Wi #5547 &, g
Td ARHET FE a7 é:, FHETFHIH AT
7 FE Aw @ g v feg i
7 HIE TWA FIO RGGT FT AFRAA
2

oh

nu M0

arEw F are § i
& fx A= A

THT AUH AT
e A wdd A
FTE AR maw 447 2, wfFa s dvae
w gz ot gaF 2 fv owr fefaec &
ai wrzfen feifarse 21, 98 587 %
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FweE AY AER AT FNg A F H0AA0 AL
EE] £ %A A 99 Wi g, A
TH AR &7 gEer W %§ fafaede
#1 fum FoAT AR | FTe AT

5

F7
7 MZA F AT FARI & HCA T ROAT
F7AT WIET | &5 07 Fy FTAATEH
wtEa Ar & &, afFw vEw 519 THT

¥ A TB OF FEET §, W ARECE
f& w7 awew ¥ arfefefmas a2a

fFuz #3@ 757 & @1 QT L F A
IRTFNTT £ 1 THHT @A ATfEq #7

W oFeET F & f7ar [
i-'&awﬁiffaf{ g f& =i feear-
fez =Yrbza 2 W@ S Iwa WL

qY FIEY HeGTF FA B | IE (GwiAw | &

WA TF TG FAT AEAT § | AdfRaw
HIEA UFo Uo THF # fedy 4yHa& -
wY wurare fygs e & &
FE0 Z | Gg T 7w T H 3§09 AT
FEIT TE GRS ¥ HTm A oI TEE
AT TAFT FET 7 I57 F7 UAo THo
T@a 7 7 fmgr war, wifE mqe e
im3 mE oo aag 2 R famd wdi o
it 9= wEET Z1 (@R H, 97 AEy
A gud fGaw  saw wI@ A
IEFT agl ¥ §El ¥ OFo Uhe Imd

-
71
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F% ANL F fgard qAAC wW q@a
g A1 I\H wrerar, AEATAMETE Wik
¥ 91 w¥ET Afaqw F qa1 4 3% fawrs
Fu faq ) greifs fade &w & o fre
w3 & faars #rg A t{rfa‘r.faif
gT, AT wE F% 7 T £ A< IR
LIEe] a.mngwq'rm@'sﬁaa
Taa fafres 4 adi weaw wamaT Tt
q7 HIC SR AR HRT F1 I &0 AT
# fow qar gr ) aifam s sw awa
ToF AVE H AT F, 419 4 TEE A4VAA
# afer arfaar args w2 w657 §; #ifE
g e qgfqar #1 Sewted =ay
fas®T =l gerd & wiw &1 T 4
Iin MEEr ZE T H oF qn arfE
Fv fzar o 5T 41§ TER0 weeR
a1 fRar e swm owE B os suHT
FE5 OG5 F7 AT AT THEH AR
gaxr fedi & % awr fRur wan
gaF A% § £ HIEL F1 AZAT GEAT

% ¥R wEw ﬁa?fmz Fuae frwi=aA
FIAT YIaT % L B "'Tﬁ’&na T’";l' Hi“f
a2

ad Hg £ dafer #1 wae
TH @a9 & o § T AmaT g g |
§w fam gga g5t F femgw s §
%z s qr s @ f& efAawae
geag F1 fawe o af=mardez gew
¥ 91 IEF FEA 2, A% Hig A< @
®Gq F1 9ier 3Ar £ rfmamRe ZeW
§ W1 Twa dE g IEA Afma ¥
40 47 50 TR R T & & £ | A

FIWEEF FAWE WE HEA T
73 @ifs, faseft & @i ® SHEO AT

| w® & afaafT af oW awt @ A
AAT 21 wO< F(n HEE F AAE

1 swar fFdT owe die 3 fEwiz
TE A F | Wiy A AT A7 0Fe TR
T | 71 fawid & 0w 07 sk wwA wT
TEHEH



246

[29 AUG. 1973] (Railways\ Mo. Z

Bill, 1973
frg uwo  do foedmie w1 5w | WG wEE e W agw & @q
meirdl we @ie  ® AWE ¥ & | URe mwwe iwd ¥ my B 5 adelr
sy & offc IRE drow e A 39 | ¥ faagfaar aw ot swefan s @ ag
g AT IEAT AW "R A, FTERA | TH FAAT UF GAATH FEGAT 75 | FAATA
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g wGT AT A qAET AT & IHD
98 FT wwg HT & )
4 P, M.

img IFEEra & A RO FgAr
21 s qrfegdz § #F F 2T OF
fawre faar——dia< oY F27 7ar @
F—37%1 3O TFEE & IHH O THo Fro

9 TR G & | GAaTw UT AWATT FEAL
g3 TARI WE1 AW, T§ IAFI TEL
FI 9F-AC FT 37 & | OF TIAM AT
T & 7 3¢ faeafaar as ar 8%
agq M § o faw wF § A oA
R Y 57 913 A w97 F fgeva & wgaw
0% FgaTa F¥5AT F1 3 faqr AT AT W

At 71, Fo Sefufrey M go e F | a7 awar GF qaAeT FAH) R E 35

fufaez~ 2 gv sa 51 wfzfere &, afraew
#Hme FY T FT J@T § a1 F1E IS0
frars agr v&t A sy @, Soime FOS
F1 fFara MR siv qufew i 2wt
¥ ooft W ad o ardy & few

mﬁﬁﬁmmmawma]

A s G- - A T o
qIEI R F | AT 4% FAA FIHL TEAT
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SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Mr. Deputy Chairman, Sir, the
Railways have been in the deficit for the last
few years and even in-the present Budget there
has been an uncovered deficit of not less than

Rs. 10 crores. Add to it the liability of
implementing the 1'ay Commission's
recommendations and also the dearness

allowance, which has already been sanctioned.
This will amount even according to our hon.
Minister, to about Rs. 60 crores. I do not know
how they are going to bridge this gap.
According to the Minister's statement the net
earnings in the first three months of this year
have gone down by about Rs. 22 crores and it is
less than the estimated revenue. In the months
of July and August there was no improvement. |
am told there is a continuous shortfall in all
kinds of traffic. I hope the Minister will make
an effort to cover this deficit by increased
efficiency, by an effort at increasing the traffic
and also by enforcing economy and
streamlining the administration. This is with the
view that he will not come before the next
Budget for additional taxation. I hope the hon.
Minister will kindly tackle this problem.

One of the bottle-necks in the Railways is the
shortage of rolling-stock, as a result of nearly 40
to 50 per cent of wagons being sick very
frequently. It is stated that they have got about 4
lakh wagons, but I am told very frequently half
the number of wagons are sick. I hope
immediate at. tention will be pain to it. In
addition to placing orders for augmenting the
manu. facture of wagons, they should look into
it and see that the wagons do no' remain sick.



253 Appropriation

Tien, there is the question of coal shortage in
the South. I would like to know from the
Minister why there should not be more
dieselisation in the South. Coal could be
utiliseo in the North where it is available and
trie transport charges will be cheaper.

Then, I would like to mention some, thing
about the locomen's strike. It has ended up with
a big loss. I am very happy that there has been a
settlement by th® intervention of both the Labour
Minister and the Railway Minister, but the
method by which this was arrived at is not a
very happy one. There have been recognised
unions which had taken up this particular matter
and for a long time the Railway Ministry had sat
over this.

And whenever there is trouble they come to
an ad hoc decision. Now, when the workers
from the unrecognised union came in and there
was a critical point, they had to come to a
settlement. I am happy about this settlement but
this sort of taking ad hoc decisions is not good.

Apart from this, if you look at the state,
ment, you will find that there is an enormous
number of casual workmen employed in the
Railways. Railways are one of the largest
employers of casual and temporary workmen
and if something is not done about them very
quickly, they will be faced with another
trouble; and this is a matter which must be
seriously looked into.

Coming to Mysore State, there is one point
which 1 have always been referring to
whenever the Railway Budget is coming up,
that is about the proposed railway in the
plantation district of Chigmagalur. This is with
reference to the Hasan-Mangalore railway
which, I am told, is going to be completed very
shortly. Even as it is, the progress, as we know,
is very slow. Before this railway was taken up,
there was a proposal for having the Kadur-
Mangalore railway line passing through the
plantation areas of Chigma-
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galur-Mudigere and Saklaspur.  But when

Mr. Hanumanthayya was the Chief Minister,
because of political reasons, it became the
Hasan-Mangalore railway. Then there was
an agitation and representation that there
should be a loopline connecting the Kadur,
Chigmagalur and Saklaspur with the Hasan-

Mangalore Railway. Nothing came about
itt. 1 mentioned about it during Mr.
Hanumanthayya's last days as Railway

Minister but he said that that was not very
economical and that as an alternative, when
be was Chief Minister, he had provided a
concrete road for 25 miles in the District. At
least, now that Mr. Hanumanthayya is not
there and Mr. Mishra is there, let me hope
that some effort will be made to resurvey that
land and the work on that loopline will be
taken up in the Fifth Five Year Plan.

I would like to mention here that the Delhi-
Bangalore train journey has not received
adeqtiate attention because the link for this line
is at Madias Central and on both the journeys,
there is a delay of several hours in Madras
because this Delhi-B?ngalore bogie is
connected to a slow-moving passenger train
from Madras. I would like to suggest that if
instead of that some adjustment is made and
this can be tagged on to the Brindavan Express,
people could save at least half a day. Mr.
Mishra and Mr. Qureshi, I am suggesting
something about speeding up the Delhi-
Bangalore train.

SHRI L. N. MISHRA : I know, you were
talking about the Brindavan Express.

SHRI U. K. LAKSHMANA GOWDA: 1
hope you will look into this.

Another point is about the metre gauge
platforms at the Bangalore Railway Station
which are in a very bad shape. That also must
be looked into.

About this railway line in the plantation
district I have been representing for a long
time. Mr. Mishra and Mr. Qureshi both, I
think, were in the Foreign Trade Ministry. I do
not know whether Mr. Mishra had
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time to visit those areas because he was very
busy here. But my friend, Mr. Quershi, has
visited those places several times. And this will
be an important goods traffic line through the
plantation district. I hope they will be paying
particular attention to it.

Sir, before I close, I would say only one
thing. My friend, Mr. Kali Mu-kherjee, has
made some research and he finds that the
continuance of anybody in the Railway Ministry
is very difficult. Mr. Lai Bahadur Shastri who
could be the Prime Minister could not last in the
Railway Ministry. Then Mr. Nanda came and he
took to sanyas. Then Mr. Hanumanthayya came
and he is now offering pooja at the Hanuman
Temple at Mysore. Let us hope that Mr. Mishra
will continue and will be able to pay attention at
least to the demand that I have made.

SHRI A. G. KULKARNI (Maharash" tra) :
Whenever Mr. Qureshi acts as the deputy, his
senior goes off.

SHRI L. N. MISHRA Mr. Deputy
Chairman, Sir, although this supplementary
demand is for Rs. 18,000 under three heads, the
discussion on it has covered a long range. It will
not be possible for me to reply to all the points,
but I will take up some of the points.

Mr. Banarsi DAS referred to the provision of
dormitories at the stations. There is provision
for dormitories at important places along with
retiring rooms, etc. The charges are also from
Rs. 1.50 to Rs. 6 per bed. As and when funds
permit we will provide more. At present there
are dormitories at a number of big railway
stations. But ii is necessary that we should
expand this facility to other stations also. It will
be our endeavour to do so. But at this stage, |
cannot say, because we are in an extremely
tight position so far as  finances  are
concerned.
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Mr. Pitamber Das raised a very pertinent
point about the engineers salaries and

emoluments vis-a-vis the IAS cfficers. I am
very much in agreement with Mr-Pitamber Das
when he says about the in. volvement of the
engineers. Our Prime Minister also, in Roorkee,
I think referred to this kind of parity. I also hold
the view that the technical people should be
treated at least in an equal manner, if not in a
better manner. It will be my endeavour to see
that the engineers pay and other things are
improved. The Pay Commission's
recommendations are also there. But I will give
special attention to the question.

Dr. R. K. Ghakrabarti made a number of
proposals for construction of new line in the
Sunderbans area. A traffic Sur-s vey has been
sanctioned for the following lines in the
Sunderbans area

(1) Lakshmikantapur to Kakdwip via
Kulpi (32 Kms.)

(i1) Canning to Golabari (20 Kms.)

(iii) Hasnabad to Pratapdityanagar via
Bhandarkali (28 Kms.)

(iv) Canning to Pratapdityanagar (30
Kms.)

The scope of the survey has been further
extended to cover a link to Dhamkali either
fiom Sonaippui or from Champa-hati.
Collection of data for the survey is in pi ogiess
and the field work is expected to start after the
monsoon.

He also raised the question of transfer of
Light Railways. This question has been
discussed in this House and also in the Lok
Sabha earlier. I do not want to go into that
subject now, but I must say it is engaging
our attention.

I am thankful to Mr. Kamalnath Jha for the
compliments that he has paid to the Railways. |
will request him and other Members.also—I
will come to the functioning of the Railway
Board later— to think of the difficult
conditions in which the Railway Board has
been worldng and working in a dedicated
manner. [ have.
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appreciation for the hard work that they have put
in.  Mr. Kamalnath has raised the question
of claims. A sum of Rs. 14 crores has been
paid as claims to a ' number of people.
There is pilferage also; there is no doubt
about it. He suggested that the Railway
Advocates or Pleaders who are in the Sub-
Divisional Courts or District Courts should be
changed occasionally. 1 do agree with this
idea and I feel that there should be some term
fixed, for three years or so, and nobody should
get extension for more than one term, i.e. no one
should be there for more than six years, as a rule;
exceptions can be made. There is substance
in what he says and I have been hearing this
from a number of people, especially from Mem-1
bers  of Parliament. There was alsoa
suggestion that the Katihar railway station
should be renovated. I also come from that
area and [ confess—I hope my other
colleagues will not take any offence—that
the Eastern U. P. and Bihar e»re the two
unfortunate parts of this country which have been
badly neglected, especially by the Railways.
Something has gotto be done for these
two areas. Mr. Y. P. Kapoor also referred to
the question of  U.P. These are the
unfortunate and unlucky areas and they deserve
special attention. There is no doubt about It.
Renovation of Katihar should be done. I will
discuss it with the people concerned, especially
with the Board.

Sir, he also referred to the question of the
Wheeler & Co., and refreshment stalls, etc. to
be given to the educated unemployed. We have
already taken this policy decision and I think a
Member (Tr-iusport) has already written to the
various ones about inviting applications from
educated unemployed. There was some
difficulty about the co-operatives of 11
members or so. Now, we have relaxed that and
the educated unemployed can come forward and
apply for the stalls. They will also get
preference in the matter of getting refreshment
rooms on contract. Educated youth will get
priority. And about the Wheeler & Co., there
are a 9—24 RSS/73
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number of agents who are handling this
business. I think this should be given to the
educated unemployed so that ex" plosive
situation could be at least dealt with to some
extent.

Sir, Shri Monoranjan Roy asked about
advance booking during Pooja days. This
advance booking for an indefinite period was
introduced on an experimental basis under the
recommendation  of the  Parliamentary
Committee. It was perhaps experimented for
only two months and this has been discontinued
at the moment.

Shri K. C. Panda mentioned about
inadequate movement of ore from Orissa.
It is a fact that there are some shortfalls in
the current financial year due to slowing
down of movement on the South Eastern
Railway in the summer months due to
frequent power tripping. However, shipp
ing through Paradip port has not been
affected at all. The South-Eastern Rail
way have now stepped up loading to
enable that fulfilment of the target of
2 million tonnes for the current year
Movement of ore to steel plants has been
satisfactory—I will come to that later on
when I talk about coal—and is consistent
with the needsof the steel plants. Shri
Shahi has mentioned a number of usefull
points. He also wanted that some kind
of a centre should be opened at
Gorakhpur of the North Eastern
Railway Service Commission. Of
course, we have taken a policy decision. Every
Railway should have its own Service
Commission. It is in pursuance of that policy
that a decision has been taken to have the
Railway Service Commission at Muzaffar-pur
in a year. So far as Uttar Pradesh is concerned,
I think, he will agree with me that Allahabad
had two Service Commissions' headquarters;
one shall remains there. About having some
centre or like that at Gorakhpur, I think
something should be done. I will look into it,
and most likely it will be done. Shri Shahi
wanted the name of Sardar



259  Appropriation [RAJYA SABHA ] (Railwhys )No. 3 260

[Shri L. N. Mishral

nagar to be changed into Bandunagar,
after  the great hero Shri Bandu Singh. I
am in full agreement with  him. The
only request I wvill make is that he
should write to the State Govern, ment
and send that letter to me. I will lose no
time in turning this name o' Sardarnagar
into Bandunagar. We know the sacrifices
made by this man along with Raja
Kunwer Singh in the great rebellion of
1857 ™ " w®™ sacrifice has been made
by this great  hero. Sir, the hon.
Member also referred to the locomen's'
working hours. There was a strike, as
you know, Sir, and we have come toa
successful settlement and I must say that the
loco staff also displayed a sense  of
responsibility. And I am very happy
with  the results. About the  working
hours, instead of 14  hours, we have
agreed tohave 10 hours. But Imay refer
to the ILO convention, etc. So far as the
loco staff are concerned, I am not going into
the academic aspect of it. There is one thing-
The working hours of the loco staffall
over the world are not the same as that  of
the other people; they have always been
longer. Anyway, we have decided to come
to 10 hours and it is in pursuance of the
demand made by the two Federations and
also by the Miya-bhoy Tribunal's
recommendations.  On the other points
that have been mad®in this regard a
Committee has  been constituted under
the chairmanship of my colleague, Shri
Mohd. Sbafi Qureshi. They met once. Some
hon. Members wanted to know whether that
Committee has met. They met once already
and itis the workeis side who are not
prepared with figures and data.

And they asked for time and they ar. mesting
again on nth in Madras and I hope they will
succeed. So far as my information goes, all
those who were arrsstsd during the strike have
been released sxcept four people against whom
some serious charges were there. Then my
honourable friend referred to the
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question of dieselisation in the south.l had
answered this question in the Lok Sabha and I
had given the figure. Just now I do not have that
figure with me. I said that dieselisation has been
much more in the jouth than in the north. Of
course, there is need for dieselisation
everywhere. If we take a comparative  view,
dieselisation has been in a much larger
proportion in the south than in the north. Then
Mr. Kapur very rightly pointed out the problem
of movement, and this has been the real
headache for us. But I must say, by and 'arge, the
railways have not done badly so 'ar as
movement part is concerned. I will take some
important commodities and say hovv the
railways have performed. First let me take
foodgrains. During the current rabi season
movement of foodgrains from Punjab, Haryana
and Western Uttar Pradesh up to the end of
July 1973 touched an all-time record for daily
loading 1107 BG and 191 MG wagons.
The total quantity of foodgrains carried by the
railways during the first four months of thi
financial year was as much as 59.5 lakh tons,
that is, 5.1 lakh tons more than what was
transported during the same period in the
previous year. As we know, food is a highly
subsidised item and the railway, have incurred a
loss of Rs.26 crores on the movement of
foograins. Then about coal. There is
shortage of coal “every swhere. There also I
must say we have not done that bad in the
movement of coal. During the period April
to July 1973 we had extensive power
shortage and frequent power trippings
especially in the Eastern Railway, affecting
not only production of coal but also impeding
railway transport. This resulted in an
overall drop in the level of coal loading on the
Indian Railways during this period. On an
average 7724 wagons were loaded per day as
against 7945; thatis, ther, has been a shortfall
of 200 wagons per day only. This shortfall was
because of want of power. So we have not done

that bad jn the case of coal. Then with
regards to cement also we have not done that
bad. We moved about 13.2 million tonnes

cement in the first four months of the
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year. But production of cement was also less
than that in the previous yea" because  of
shortage of power. Thi
resulteu in the quantum of cement move" ment
by rail dropping to 30.7 lakh tons as against
anticipated 35 lakh tons. About 5 'akh tons were
less. Similarly about petroleum. Petroleum
movement from the north has been kept
according to the schedule ana we have not done
badly ‘n the movement of petroleum. The same
is the case with fertilizer. I do no' want to go
into the details of figures. But our performance
in the case of petroleum and fertilizer also has
not been bad. The general performance of the
railways in the period under review has been' by
and large, satisfactory if we take into
<\ account the two loco strikes, one in May and
the other in August. Ana supply of coal to the
steel mills, to the important, basic, industries,
and also for domestic purposes has been kept
flowing. And 1 must congratulate the
railwaymen who have worked overtime to keep
the schedule and I am sure the House will join
m° in placing on record our appreciation for the
good work done by the railwaymen.

Then there were two points which I have to
refer to and I have done. The first is the question
about the GRP and the RPF. This is a problem
which has been engaging our attention,
especially the problem of the RPF. Ever since 1
have come to this Ministry, I have been working
for a solution of the problem. RPF *s a force
which has to be reorganise” and given a better
treatment. The GRP is also to be improved. It
was with this ena in view, especially after the
incident of murder, dacoity and robbery of
passen. gers on trains which were referred to by
our frienaSj we thought that some special
treatment should be given to these problems.

There was a certain spurt of such cases early
this year and therefore I de. * cided to discuss the
matter with the repre. sentatives of the States in
order to asses, the situation ana take urgent,
remedial measures. I accordingly called a
meeting
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of the Home"Ministers and senior officers of
the affected States, namely, Bihar, U.P., West
Bengal, Assam and Orissa, in March this year
where we discussed in detail the measures that
were required tr be taken to improve the safety
of passengers in the running trains. The
Minister of State for Home Affairs also
attended the meeting. We appointed a working
group under the chairmanship of the Chairman,
Railway Board, consisting of senior officers of
the Railway Board, and the State Governments
to go 'nto the question in greater detail and
suggest how the situation could be improved.
The Working Group held their first meeting in
Lucknow in April this year. The general
assessment has been that the GRP strength in
the States is not adequate to cope with the
increasing crime and lawlessness on the
Railways. The States have expressed inability to
increase the strength of the GRP on the grounds
of financial difficulties and were of the view
that crime in trains and railway premises is just
a small part of the total crime in the State and
they were giving due consideration to the
Railways within the existing resources. As
decided by the Working Group, we have
recently sent a memorandum to the Finance
Commission requesting them to sanction grants
to the State Governments to meet the additional
cost for augmenting the strength of the GRP.

The other day I mentioned in the Lok Sabha
about the break-through we have made in the
matter of reducing compensation claims due to
thefts, losses, pilferages etc. This year we have
achieved some good results to the extent of Rs.
40 lakhs. We are not satisfied with the result.
For this the RPF has to be strengthened and
reorganised. This force which was organised
on a statutory basis in J957, with the coming
into force of the Railway Protection Force Act,
1957, has now matured into a full-fledged
statutory armed force of the Union-I feel that it
is time that w-'. give a greater gay to  the
departmental  personnel
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(Shri L. N. Mishra] n this Force in the
administration and running of the force. I have
therefore decided that the percentage of de-
putationists in this Force should be gradually
reduced. In future, all posts in the ranks upto the
rank of Inspec. tor will be filled up only by
promotion of departmental personnel. In the
ranks of Asst. Security Officers and Security
Officers, a higher percentage of the posts will
go to departmental candidates. In order to build
up a cadre in the security Depanment,we have
decided to star* direct recruitment in the rank of]
Asst. Security Officers. We have also created a
new rank of Deputy Chief Security Officers on
six Railways in oraer to pro. vide an avenue of]
promotion to senior departmental security
officers who have been stagnating in this rank. I
have also given due consideration to the
requests of the departmental personnel for im-
proved living conditions and better uniforms.
We are examining those matters and final
decisions will be given shortly. We have also
decided to recognise one R. P. F. Association on
each zonal railway so that the departmental
personnel have an avenue to represent their case
before the administration. This has been their
long-felt demand. 1 have also emphasized on
senior officers of the Force that there should be
better rapport between officers and men and for
this purpose, I have directed that more meetings
should be held with the men and there should be
more discussions and dialogues and com-
munications with the people belonging to the
RPF. The working and living conditions and
uniform have got to be improved and they
would be brought on line with the CRP. I am
determined to give RPF a firm deal and
whatever their grievances are, they will be
carefully looked into.

My last point is about the economy drive.
Recently the Prime Minister made an appeal to
evey Ministry to adopt austerity measures and
achieve economy in the normal expeaditure.
In response
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to her appeal, we have examined various

aspects and we have come to the following

conclusions :

(i) A ten per cent cut on the existing
Budget provision for travelling and daily
allowances.

(2) A sharp reduction in the holding of
conferences and seminars.

(3) A ten per cent cut on the existing
provision foi contingencies and maximum
economy in the use of paper, stationery,
furniture and office equipment and the use
of staff cars.

(4) A drastic reduction in the ex-
penditure] on telephones and official
entertainments.

(5) Avoidance of ostentatious ex
penditure on all accounts including
expenditure on the renovation, etc. of
buildings.

In addition to the above, Sir, a ten per cent cut
has been imposed this year on the Plan
expenditure and the General Managers have
been asked to proceed on tours only in
connection with the most essential work such
as relating to line capacity and train operations.

Sir, as a result of these measures, I expect a
saving of the order of about Rs. 20 crores in
the Revenue ana the Capital Expenditure of
the Railways.

Sir, there may be some other'points which [
might have left out. But I might assure the
honourable Members that I will look into them
very carefully and consider them. Thank you
very much, Sir.

MR. DEPUTY CHAIRMAN : The question
is ..
SHRI MONORANJAN ROY : Sir, what

about the local train to Asansol ?

MR. DEPUTY CHAIRMAN : The
question is

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolida-



265 Appropriation

Bill, 1973

ted Fund of India for the servics of the
financial year 1973-74 f°° ™ purposes of
Railways, as passed by the Lok Sabha, be
taken' into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN : Let us
take up now the clause-by-clause consi-
deration of the BIill

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula and \the
Title were added to the Bill.

SHRI L. N. MISHRA : Sir, I beg to move :

"That the Bill be returned" The
question was proposed.

MR. DEPUTY CHAIRMAN : Yes, Mr.
Anandan. I would request you to take  only
two  minutes.

SHRI T. V. ANANDAN (Tamil Nadu). Mr.
Deputy Chairman, Sir, I woul”® respect your
order and finish in two minutes.

Sir, the honourable Minister has, in his reply,
admitted that the issue of the loco running staff
had been moved by the two Federations and the
award of the Miabhoy Tribunal was also there.
Why did not the Railway Ministry implement
the decisions of the Miabhoy Tribunal and also
give effect to the reasonable approach, the
constitutional approach, of the recognised
federations when the issues were negotiated
withj federation started not by ordinary men but
by men with sacrifices to their credit, like Mr.
Giri and late Mr. Jamna Das Mehta, who have
enunciated certain principles and policies to be
adopted in the greatest undertaking, namely, the
railways in this country. Mr. Minister, are you
hearing me? You please hear me.

SHRI L. N. MISHRA : Yes, I
vjearing you.

am
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SHRI T. V. ANANDAN : Mr. Minis" ter,
you have committed the greatest blunder so
far as the national economy is concerned by
going in for negotiations with the unrecognised
organsiation, thus opening the floodgates and
you have yourself experienced this the aay
before yesterday on the  North-Eastern
Railway where the employees protested and
where the General Manager had to come out to
negotiate. How many categories are going to
create disturbance in this well established
railway administration ? Not only you, but the
entire Government also depend upon the
railways for the proper execution of  the
Five-Year Plans. If the railways do not co-
operate with you, ’f the railway administration is
not run properly, naturally, the Fifth Five-
Year Plan, the total investment in which is of the
order of Rs. 55,000 crores and for which you are
borrowing from here and there, will go phut.
Therefore, Mr. Minister, you have erred in
your duty and you have opened the gates for
all the categories to come in ana approach you
and there will be no end to that. You have
created a loss of nearly Rs. 14 crores to the
exchequer and you have allowed the Communist
Party to enter and you have given them the
permission, I  was told. I am told, Mr.
Minister, that you want their support in your
State politics . . .

SHRI L.N. MISHRA : Not at all.

SHRI T. V. ANANDAN : and,
therefore, you have done it leaving the
principles to the winds.

However, Mr. Minister, 1 feel that in the
interests of the country, you must now make
amends for this and abolish the post of the
Chairman, which is a competitive post.
Because of the Chairman's post in the Railway
Board there are groupisms formed in the
Railway Board. It is ruinous to the national
growth .

MR. DEPUTY CHAIRMAN : That will
do . . e
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SHRI T. V. ANANDAN : Instead of that, & a%¢ & @w &g &1 fawr a0t
create Section Officers' posts, Class III posts, ga qﬁ- EE ER o HET THATE &7 AT

who will render service to the country. Mr. _. - =
S ff @y W 4@ gE | s ®

Minister, also see that Class I officers in the L B A
Indian Railways do not remain for more than 10 H# # ara 4Y 97 W 4G ) AT H

streeT wrg i aquere & farg o ey
: You must IFFTET ST AT AT 47 qF FA aF 00T |
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years in one Railway . . .

MR. DEPUTY CHAIRMAN
conclude now . . .

SHRI T. V. ANANDAN : There is one more  &[H<I @Td # 4% Fa+1 w1gal g & ez
point. Gangmen are going to strike within a wTaT [‘g?ﬁ ¥ W1 aug-gifofr  fawedr
fortnight because you have not implemented the - £ f WA st saed
Wanchoo Arbitration Award of increasing their g 99 !‘I & = TET @ g AT HHAT
pay scales. Therefore, bear in mind that if you do qrer FT 39 & foaF arw 98 989 17

not implement gangmen's up. gradation as per the ;-{E"[ s gt
arbitration award, there will be a strike all over

India within a fortnight.

ot WTEEAY ST ATAX ;. HTAAS
AT qGA Fl WA ¢ | A frEar 7 ad
s w@fea oF wex FEer agar g fF
UFo Wo FWT, AHIZI THFEY, TATI-
qrer q OF AT AT HIT qAF o wfAai
&1 sar faamar 5 a9 7 95 4%
oF faw w7 7F fear | a7 deew ®
WIS A1 A FIAT E, ACHA ATH TH FAR
TR AEY (AT T Iast giaw 7 e
faar o 7 ATE wEED # e s
Jrgar g & sma ghosw # a| w73 #
0 IAFI 4G ¢ IT T09 F 41y
#TT 7 WL, A AT A9n fagaa g
g & & JAr " F oA g6E
qrq #r o

T ATT & GHIAIT ARG F AT
# FFA AGATF | HT AT T A
a9 FoE AT TARZIET BT FH TET 2

F e dfse Femw vEAT WEd 7 )
WA TH AT TIF AU HE HETOT
Soft & =7 & W@ | @il 5197 § 5 s
TE A1 F9 A AfFee FH F AW T
o froo 4 afe #9%, = w95 @
=T W 7 %1 faw g ¥ gard
-1

TETH W FI7 AT AAT F9AT9 & 87 57
T E |

sE-fas @ g i a1 fagre 7 174
& | WIFT, FIITH], wAT—A 4 A
T & T IO GIF Aga-Aga a7 A%
=

et #Y avT Ay g w9 7, AfEA
# oraar gar g R 25 Fat # owmA
F A AfraT wafEr g &

Tt AT q% T (o & S gar a8
qr | IEEr giaar A & WA 2w
q 41 o, @fT a7 ey F1 9 gfar
Ay ag rqa 351 A & quwr fefew
FEHETET w1 SN § a1 S Ay g
A ag =1 T =AW 7

MR. DEPUTY CHAIRMAN : Mr. Kumbhare.
SHRI N. H. KUMBHARE (Maharashtra) : Mr.

a1 wwgﬁa&mw‘t q’a’ﬁ' if 22gstrv & Deputy Chairman, Sir, the Scheduled Castes and

8 T 9T AT T & IAHT 100 7Y forefarr

Scheduled Tirbes
Government se,.

are under-represented in



269  Appropriation
vice. This is borne out by the figures which
are supplied tousfrom'time to time-They are
under-represented not only in Glass I services
but also in Class II services and also Class IIT
and IV services, as also in various other
categories and grades. In view of this, there
has been a demand from these employees
belonging to Scheduled Caste, and Scheduled
Tirbes that their Associations should be
recognized for a preliminary purpose, to deal
with the problems arising out of their
employment, etc. But, unfortunately, we got a
reply from the hon. Minister that their
association cannot be recognised because it is
a communal organisation. I . have to submit,
Sir, that we do not want to form unions for
starting disputes. We want to form unions for
getting our grievances redressed-Therefore,
my suggestion is that there should be a forum
to consider their grievances and secondly the
association should be recognised.

SHRI K. CHANDRASEKHARAN
(Kerala) : Mr. Deputy Chairman, Sir, I rise to
bring to the notice cf the hon. Minister a
very important matter that has happened in
the  Olvakode Division of the Southern
Railway on account of ' the absolute non-
availability of rice in the ration shops in
Kerala and also in what is known as the
open and black-market shops. On account
of this, the railway staff has gone on a
lightening strike and this has lesulted in the
cancella-sion of a number of long-distance
express trains. I would, therefore, appeal to
the hon. Minister to see that focdgrains are
made available to the staff of the Southern
Railway in Kerala State. Then, Sir, the
two things that I would consequently like to
touch upon are as follows. First is that re-
reservations ought to be made on account of
the cancellation of longdistance trains. This
is, no doubt, a general matter also. In the
Indian Airlines, priority is given either in
succeeding flights or there are special flight;:.
I would appeal to the bon. Minister that in
such cases special trains should be run or
additional trains should be run because, as the
hon.
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Minister knows, all the long-distance trains are
completely reserved trains and it is just not
possible for the Kerala passengers to travel to.
Delhi or Bombay when once these  express

trains are cancelled.

270

Sir, the second point is that I am told that
some of the-passengers in the Olvakode
Division of the Southern Railway have been
told that it is not possible to get the refund cf
these tickets when the trains are cancelled
unless they approach the headquarters a*
Madras or Tiruthirappalli. This is rather very
strange. 1 would, therefore, very strongly
suggest that immediate instructions, should be
given in this regard also.

SHRI SALIL KUMAR GANGULI
(West Bengal) : Sir, I request the hon. Minister
to Considei the question of introducing local
trans between Burdwan and Assansol for
which there has been a great demand for such a
long time. That is all.

MR. DEPUTY CHAIRMAN :Mr.
Bhupesh Gupta. Strictly three minutes.

SHRI BHUPESH GUPTA (West Bengal).
We read in the newspapers that there will be no
third class from April and the third class will be
called the second i Do I take it that the second
class emenities will be extended to the third
class ?

SHRI K. C. PANDA : The second class
should be called 'Gandhi Class'".

SHRI BHUPESH GUPTA : I do not know.
The first thing that thev should do is to improve
the amenities for the third class passengers.
You may call it any class you like, but what we
are concerned with are amenities. I think they
should announce to the public the kind of
amenities that will be made available.

Secondly, Sir, in this connection except for
foreign .cirists and for special cases of patients
and so on, the first class air-conditioned should

be abolished. I dol not see asto why the
public exchequer 1 should provide for first class
air-cenditioned
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[Shri Bhupesh Gupta]

coaches for the very rich peopleor for those
who travel at Government expense. I do not
think there is any need for it. The carriages that
will be thus available should be utilised for
extending amenities to the travelling public
with not such high incomes. This should *be
done. The third point I want to make is about
the Marti«-Burn railway. I think the position is
not at all good. The assurance was given and it
should be expedited. I hope that the
Government would take special steps to
implement this thing as quickly as possible so
that the people living here do not suffer. It
should be expedited.

Then, the Calcutta underground railway is
there; that should be [expedited; the pace is
very slow in every respect.

There are many things which should be gone
into. What my friend there has read out also
should be examined-Now one thing only. I find
Mr. L. N' Mishra talking to another Minister
there' Mr. L. N. Mishra, Mr. L. N. Mishra !

MR. DEPUTY CHAIRMAN : Mr-

Minister, he is calling you.

SHRI L. N. MISHRA : I am hearing you.

SHRI BHUPESH GUPTA : You are not
because when I was calling "Mr L. N. Mishra, Mr.
L. N. Mishra", you did not even look at me. Don't
pretend. . . {interruption) .. .It is all right. But I
know when you hear and when you do not. You
better talk to him in the evening. Most of the
talking you usually do at night; why don't you do
it then ? This point abou the Railway Board is the
final point. I know, you are taking notes. You
wip" pretend but you will write nothing! I know it.
Now, both are writing ! They write it to
remember it.

I think Parliament has expressed its * oncern
again and again about the Railway Board—its
character, its composition,
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I its functions and so on- The matte'* should be
gone into. I would suggest only one thing. Since
there is a strong 'eeling among many Members
of Parliament about the Chairman of the Rail-
way Board and the Board as such and whether
that should be the best arrangement which
should continue, why not accept a suggestion to
create a Committee of Parliament composed of
Members belonging to all the parties to go into
this question,, whether a Rail riy Board of this
kind is needed or not have . . . (Time bell rings).
. .a substitute. . .

K. CHANDRASEKHA-
RAN : The Administrative Reforms Com-
mission's  recommendations have  been
implemented.

SHRI

MR. DEPUTY CHAIRMAN : Now
you wind up.

SHRI K. CHANDRASEKHARAN : The
Chairman of the Railway Board now functions
as Secretary also.

SHRI BHUPESH GUPTA : That they might
have accepted, but I think this matter should be
gone into. It lias been there for the last 26 years
or so. Why not explore new ground and see to
it by having consultations and so on? I think it
is possible for you because many Members
belonging to your party also will be there. Let
it be so butlet this question be gone into.

MR. DEPUTY CHAIRMAN : Yes, Mr.
Kulkarni.

SHRI BHUPESH GUPTA : The Railway
Board has become a reprehensible institution
in our present set-up.

{Interruptions)
SHRI A. G. KULKARNI : Sir, I will take

this opportunity only to point out two or three
points.

SHRI BHUPESH GUPTA : Sir, Sir...

MR. DEPUTY CHAIRMAN : No, you
have missed the bus.
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SHRI BHUPESH GUPTA : Through you, Sir. the two points I wanted to make for your
We have read a report that food of Members of consideration.
Parliament is being subsidised. I for one do not
like to be subsidised by the Railway Board- If SHRIL.N.MISHRA : F irst I will start with

you are sabjidising on food, well, I would request the employment of Adivasis and Hari-jans.
you to withdraw the subsidy and give us good There was a full-dress debate in the Lok Sabha

food at reasonable prices. about ten days back on this issue and I have
given a comprehensive reply to the problem. I

SHRI K. CHANDRASEKHARAN : have also said what we were going to do. It is
Better  meals. a fact that we have not been able to fulfil the

dquota of 15% and 7i% for the Harijans and

MR. DEPUTY CHAIRMAN : That is the en o .
Adivasis respectively.

of it.

SHRI A. G. KULKARNI: Sir, I want to draw wt __:‘ e e ﬂ'l‘!’!’f T Al w
the attention of the hon. Minister to two or three ATT FT F2d 7 | ﬁ.\i Tl & AT H 9

points which are very much in the minds of the 59 97 #1 A1 37 %1 afqq & fawran
people living in Maharashtra. The Minister was ™ oE
kind enough to appoint a Committee with regard )
to the question of bringing within the Central %11 g o THe A : W= A T
Railway a region in the South-Central .z 2 5 5 &

FIAE, T A FAE N
Railway. I am very mu-h thankful to him for that .t N < s
but I would only desire to point out that the Y ST WHTT ATAA : I9 F qe07-
prople of that side are on a hunger strike. Some £ 9
efforts should be made by the Minister or his g a: ar @

deputy to a}ssure.them thi'i'[ whatever report ft aRo vHo fas : 1T 357 | AT
comes out, if will receive the highest ’

consideration of the Government of India. F&1 T &I FETT ;I.I l T;‘T edr, I9 A
The second point to which I want to draw your # gﬁfr 21 AT AT A @ ETEA AT ATY
attention is—I have brought up this matter in this qar g7 5 2w § fAoig frar 2

House time and again—that railway wagons are - ~: N S
¢ ag Y WABOWS A1 cem w7y ¥ afrorl #tr anfrarfaat w1
not made available to  small scale industries. I **

have given figures and mentioned about this F&l FZTET fzam s &7 o oF &1 anz-
time and again and very recently I am told that faaf % =ma 4 arw fad & 39 F F7 =1
there -is a threatened c.losure of small scale & FEaT | (W!HI’H’}
factories-But 1 am surprised when these small ’

scale people are not getting wagons I am told— NR. DEPUTY" CHAIRMAN : Mr. Yadav
my colleague also mentioned it—and I definitely you have had your say. You listen to him
know that one Mr. Surjit Singh is carrying rakes now.

of foodgrains from Biharand other areas ot WTETE] WgTT QMR ;A7 AAT

to‘ Mabharashtra. Wheat., rice and  other Y AX AR E | = afee & ET T 2 |
things  are taken under the name  of .

jowar. I want you to make an enquiry and that is )
why I have disclosed the name. In the morning ~ SHRI L. N. MISHRA : T have promised that

the name was not taken ; I again disclose it. It is SO far as this particular case is concerned I
Mr.  Surjit Singh who is i having 3 to 4 rakes shall look into it. All the time he need not be

every week. These are , bn’nging it up as if FheyA have got the ‘I.nonopoly
of looking after Adivasis and Harijans.

With regard to rice for Kerala I would 1 ike
to say about a week back they had some
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[Shri L. N. Mishra] difficulty. About 50
wagons were lying somewhere in Andhra and
this information was given to us by the
Government cf Kerala. And that very day those
wagons were moved to Kerala. I think the situa-
tion according to us is not bad since I have not
received any trunk call fron the Chief Minister
who has been ringing jnc up whenever he had
any difficulty.

Regarding the suggestion for a Burd-wan-
Asansol train—this was suggested earlier also—I
cannot commit myself about it at this stage.

About Mr. Bhupesh Gupta's suggestion for
improving the amenities to the third class I am in
full agreement with him and it will be our
endeavour to do so. What we are doing at the
moment is all >nd class coaches will be
withdrawn from Ist April 1974 and they will be
converted into third class coaches to more
accommodation and from that day there will be
no third class but there will be First Class ond
Second Class but the fare for the Second Class
will be
in'- as that of the present Third Class.

Mr. Anandan raised the question  of
locomen's strike. There is nothing to b sorry
about it. I have no sense of regret and I think we
have handled the problem well. There is no
question of our flirting with the CPI because in
Bihar the Congress has got majority ; we have got a
strong and stable Government there. That
consideration has never prompted me in taking any
decision. If the locomen have no organisation with
whom should I talk?  Those people could not
produce 25 or 30 locomen: we waited 'or six or
seven days. On two or three occasions I asked
them if you have representative unions produce 25
people, 1 will talk to you- They failed- That is
why I talked to the real people who represented the
locomen.  The strike was called off and I am not
sorry at all about it.
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MR.
question

DEPUTY
is:

CHAIRMAN : The

"That the Bill be returned." The

motion was adopted.

THE
AND

INDUSTRIES (DEVELOPMENT
REGULATIONj AMENDMENT
BILL, 1973

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-

MANIAM) : Mr. Deputy Chairman, Sir I beg
to move :

"That the Bill further to amend the
Industries (Development and Regula
lation) Act, 1951, be taken into conside-
ration."

This is a short and, if I may ;ay so, a simple
Bill which has been introduced with the object of
amending  section 10 of*the Industries
(Development and Regulation) Act, 1951, with a
consequential amendment to  section 24 of the
Act. A new industry viz- ,'linoleum',
whether  felt-based  or jutc-based, is also
proposed to be added to the First Schedule.
We have attempted to provide in detail the
reason amendments have become necessary
in the Statement of Objects and R< As hon-
Members are aware, the licensing system is the
main instrument available with Government for
the regulated growth of industries. Licensing
regulates  the capacity of the product that is
allowed to be manufactured in any particular
industrial undertaking. The determination of

capacity in each case 1is necessary  to
regulate the ownership of the means of
production among different entrepreneurs

and in different regions of the country. When
the Industries (Development and Regulation) Act
became law in 1951, there were a number of
existing undertakings which were in
production at the commencement of the Act.
These  undertakings were required to register
themselves under section 10 of the Act, while



